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The 9™ July 2021
No. (Kara / Est. (Ara) -01-36 / 2018)/5567—In exercise of powers conferred by
proviso to article 309 of the Constitution of India, the Governor of Bihar is pleased to
make the following rules for appointment in the Lab Technician Cadre and regulation of
other service conditions for Prison and Correctional Services.
1. Short title, extent and commencement :-
(i) This rule may be called "Prison and Correctional Services, Lab Technician Cadre
Rules, 2021".
(i1) It shall extend to the whole State of Bihar.
(iii) It shall come into force on the date of publication in the official gazette.
2. Definition:- In these Rules, unless otherwise requires in the subject or context :-
(1) 'Government' means the State Government of Bihar;
(i1) Department means The Home Department as mentioned in Executive Rules.
(iii) "Commission "means Bihar Technical Services Commission, or other
commission / recruitment agency authorized by the Home Department (Kara).
(iv) 'Appointing Authority' means Inspector General, Prison &Correctional
Services, Bihar.
(v) 'Cadre' means Prison & Correctional Services, Lab Technician Cadre;
3. Constitution of the cadre:-
(1) The cadre of Lab Technician will be state level and the power to transfer and
posting will be to the Inspector General, Prison and Correctional Services, Home
Department (Kara), Bihar, Patna.
(i1) Number of Posts in each category and their total number shall be such as it has
been determined by the Government and in future as it will be sanctioned or
notified by the Government from time to time.
(ii1) The pay scale of the posts of this cadre shall be the same as it will be
sanctioned or notified by the Government, from time to time.

4. Constitution of the Cadre:- Hierarchy of the cadre shall be as follows:-
Sr No. Name of Post Category Status
1 Lab Technician Basic Category Non-gazetted
2 Lab Technician Supervisor First Promotion Level Non-gazetted
5. Recruitment:-

The appointment in this cadre will be based on the post of Basic Category (Lab
Technician) on the recommendation of the Commission.
6. Qualifications:-
(i) For direct recruitment to the post of basic category, The minimum
Educational Qualification Shall be Intermediate/ +2 (Physics, Chemistry, Biology
with English) and Passing Lab Technician diploma course from a Government
recognized institution and a Certificate related there to shall be necessary.
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(i1) For direct recruitment to the post of Lab Technician Cadre The minimum
age-limit shall be 18 years and maximum age limit shall be the same as may be
determind reservation category wise, from time to time, by the Government. Ist
August of the concerned year shall be deemed to be the cut off date for
determination of age.

Procedure of recruitment:-(i) The appointing authority, after calculating vacancy
on the basis of position as on 1* April of the year and getting roster cleared, shall
send reservation category wise requisition to the Commission latest by 30" April.
(i1) The procedure and criteria of recruitment will be the same as prescribed by the
Health Department for the Lab Technician Cadre.

(1i1) The merit list of the finally successful candidates will be prepared according to
the vacancy reservation quota and the commission will submit its recommendation
list to the appointing authority.

(iv) On the basis of the list of recommendations received from the Commission,
the appointment to the post of Lab Technician Cadre will be processed by the
appointing authority or the officer authorized by him.

Probation period:- After the appointment, the candidate will be on
probation. The probation period will be of two years. In case the service is not
found satisfactory during the probation period, the probation period will be
extended for one year. If the service is not found to be satisfactory even during the
extended period, then the service can be relieved.

Confirmation:- The Appointing Authority can make such Lab Technician
Service confirmed only after satisfactory completion of the probation period.
Seniority:- The Inter-Se-Seniority of Lab Technician shall be according to the
merit list as determined by the commission.

Post Chain of Promotion:-

(i) Subject to availability of vacancies, confirmed Lab Technicians may be
considered for promotion, according to seniority-cum-merit, to the higher post.

(i) For consideration of promotion compliance of instructions regarding
KALAWADHI issued by the General Administration Department from time to
time, shall be necessary. Compliance of instruction issued by the General
Administration Department regarding character Roll or PAR, maintenance of
recommendation in the sealed cover, etc in the context of promotion, shall be
necessary at the time of consideration of promotion.

Departmental Promotion Committee:- Promotions will be on the basis
of recommendations of the Departmental Promotion Committee. The Departmental
Promotion Committee shall be constituted by the Prisons and correctional services
inspectorate.

Reservation:-It will be essential to comply the provisions of the Reservation Act
of the Government and reservation roster for direct recruitment as well as
promotion, issued by the Government from time to time.

The chain of posts mentioned in para-4 shall be effective only after approval of the
Government. If, in couse of consideration of approval, any modification or
amendment is made by the Government in the chain of posts mentioned in para-4,
then the para-4 shall be deemed to be modified or amended accordingly and such
modified/amended chain of posts shall be deemed to be the part of these Rules.
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Residue Matters:-The provisions of relevant Codes/Rules/ Resolutionns
/Instructions of the Government shall apply to such subjects for which no
provision is made in these Rules.

Removal of doubts:-If any doubt arises with respect to interpretation of any
provision of these Rules, in this respect decision of the Home Department shall be
final.

Removal of difficulties:-If any difficulty arises in implementation of provisions of
these Rules, the Department shall have powers to remove such difficulty.

Repeal and Savings:-

(1)The Rule, and all resolutions, circulars, orders issued are hereby repealed.
(i1)Not withstanding such repeal, anything done or any action taken under the said
Rules, resolutions, circulars, orders shall be deemed to be done or taken under
these Rules as if these Rules were enforced on the day on which such thing was
done or such action was taken.

By order of the Governor of Bihar,
Rajnish Kumar Singh,
Joint Secretary-Cum-Director (Admin.),
Prisons & Correctional Services.
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